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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

ClVIL APPEAL NQ(s). 3204 OF 2008
BEFORE THE REG STRAR S. G SHAH
PANDURANG Appel I ant (s)
VERSUS

UNION OF | NDI A & ANR Respondent ( s)
(Wth prayer for interimrelief and office report)

Date: 21/07/2010 Thi s Appeal was called on for hearing today.
For Appell ant(s)
M. N tin Bhardwaj, Adv.

For Respondent (s)
M. S. Madhusudhan Babu, Adv.
M. Shreekant N. Terdal, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Nobody is present for the appellant.

Appel | ant has fail ed to conply with t he earlier
order.

Li st before the Hon' bl e Judge in Chanbers for non-
prosecuti on.

However, respondent may file statenent of case, if
they so desire, within four weeks.

(S. G SHAH)
Regi strar

rd



